
t

central ^ministrative tribunal
prim:IPAL BEICH ; f€W DELHI

C.C.P. 232/91 in DECIDED ON : 27.1.1992
O.A. 67/91

K. L. Raghavan ... Petitioner

Vs.

P. Vaitheesivaran S, Anr. ... Respandents

CORAM

THE HON'BLE JUSTICE V. S. MAHMATH, CHAIRfvy^N
THE HON'BLE-Mi, P. C. JAIN, MEMBER (A)

Shri R- K. Kaeial, Counsel for Petitioner

Shri 0. P. Kshatriyaj Counsel for Respondents

ORDER (CRAL)

(Hon*ble Ivir. Justice V. S. Maliscath, Chainaan) :

We had given liberty t© the respendents to move the

Tribunal for exeieption frs® personal appearance provided

the directions are c©Rsplied with. Accerdingly, a statement

, is ffiade that the ©rder has been duly cessplied with and

exemption fr©Bi personal presence is prayed for. On s

perusal of the reply we are satisfied that an honest

effort has been ©ade to comply with the direction. Hence,

we exeiEpt the respondents fr©® personal presence and

dr®p these proceedings without prejudice to the right ®f

the petitioner t© seek appropriate remedies in the event

«f the petitioner havirg a grievance in regard t» the

accuracy ©f the calculati^rs made by the respondents

in regard t® payment ®f different asiGunts, G.C»P. is

disposed ®f and the rule is discharged.

M,F. filed by the respondents in the Court teday als©

stands disp©sed ©f. ^
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( P. C. JAIN ) { V. S. MALIMH )

as (A) • CHAIRMAN


